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December 11, 2024

Securities and Exchange Board of India
Corporation Finance Department

Division of Issues and Listing

SEBI Bhavan, Plot C4-A, G Block
Bandra Kurla Complex, Bandra (East)
Mumbai 400 051, Maharashtra, India

Dear Sir/ Madam,

Re: Proposed initial public offering of up to [e] equity shares of face value of ¥ 10 each (“Equity
Shares”) by Indogulf Cropsciences Limited (the “Company” or the “Issuer”), comprising a fresh
issue of Equity Shares and an offer for sale of Equity Shares by certain existing shareholders of the
Company (the “Selling Shareholders”)

With respect to the captioned matter, please note that the Company had filed the draft red herring prospectus
dated September 25, 2024, with SEBI and Stock Exchanges (“DRHP”). Pursuant to submission of the DRHP
with the NSE for in-principle approval, the NSE has issued observations dated November 25, 2024 (“NSE
Observations”), among others, in relation to the following:

1. Resignation of Pankaj Vats as an Independent Director on the Board of our Company:

Pursuant to the NSE Observation it was observed that Pankaj Vats was a director on the board of PP Cargo
Carriers Container Services Private Limited, which was compulsorily struck off from the register of
companies by the Ministry of Corporate Affairs, Registrar of Companies, Delhi and Haryana, pursuant to its
order dated April 20, 2022, on account of not carrying any business or operation for a period of two
continuous years and attained the status of dormant company. As a matter of good corporate governance and
to ensure that our Company inadvertently does not violate any applicable law in relation to the Issue and in
the interest of the existing and future shareholders of the Company, the Board at its meeting dated December
2, 2024, accepted and took on record Pankaj Vats’ resignation with immediate effect;

2. Appointment of Snehal Kashyap as an Additional Director (Independent) on the Board of our
Company:
On account of the casual vacancy, Snehal Kashyap was appointed as an additional director (Independent) on
the Board of the Company with effect from December 2, 2024; and

3. Inclusion of three criminal matters against the Company in the DRHP:
Two separate criminal matters against the Company were filed alleging misbranding under the Insecticides
Act, 1968. The Company had inadvertently missed including these two matters in its records and the DRHP.
Further, one additional criminal matter filed against the Company which alleged misbranding under the
Insecticides Act, 1968, was discovered pursuant to the NSE Observations, for which the Company had not
received any summons, and such matter was not in the Company’s knowledge. All three matters have been
included in the Corrigendum (as defined below).

Based on the discussion with the Company and the NSE, please find enclosed a copy of the corrigendum dated
December 11, 2024 (“Corrigendum”), to the DRHP, in relation to the disclosures listed above, which was
published on December 11, 2024 in all editions of Financial Express (which is a widely circulated English
newspaper), all editions of Jansatta (which is a widely circulated Hindi newspaper, Hindi being the regional
language of Delhi, where the registered and corporate office of the Company is located), as Annexure I and
Annexure II, respectively. Further, we wish to inform you that the corrigendum to DRHP is also uploaded on
SEBI portal today.

We request you to kindly take the same on record.

Systematix Corporate Services Limited

Registered Office: 206 - 207, Bansi Trade Centre, 581/5, M. G. Road, Indore - 452 001. Tel: +91-0731-4068253
Corporate Office: The Capital, A-Wing, No. 603 - 606, 6th Floor, Bandra Kurla Complex, Bandra (East), Mumbai -400051.
Tel: +91-22-6619 8000 / 4035 8000 Fax: +91-22-6619 8029 /40358029

CIN: L91990MP1985PLC002969 Website: www.systematixgroup.in Email: secretarial@systematixgroup.in

SEBI Merchant Banking Registration No.: INM000004224
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sAll capitalised terms used herein (including in the Annexures) and not specifically defined shall have the
meaning ascribed to such terms in the draft red herring prospectus dated September 25, 2024, filed in connection
with the Issue.

If you require any further information or clarification from us, please feel free to contact any of the following
officials from Systematix Corporate Services Limited:

Contact Person Mobile no. Email
Jinal Sanghvi +91 98205 68146 jinalsanghvi@systematixgroup.in
Kuldeep Singh +91 98693 28698 kuldeepsingh@systematixgroup.in

For and on behalf of Systematix Corporate Services Limited

Authorized Signatory

Name: Amit Kumar

Designation: Director — Investment Banking
Contact Number: +91 98925 32223

Email: mb.ipo@systematixgroup.in

Systematix Corporate Services Limited
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(... Continued from previous page-3)

6) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Offer Price of ¥ 180/- per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times i.e. for 3,51,200 Equity shares the total number of shares allotted in this
categoryis 3,51,200 Equity Shares. The category wise details of the Basis of Allotment are as under:

No. of Shares No. of % to No. of % of No. of Equity Ratio Total Number of | Surplus/
Applied for Applications| total | Applications | total Shares allocated/ shares allotted | Deficit
(Category wise) received received allotted per Applicant
3,51,200 1 100 3,51,200 100 3,51,200 L 1 3,51,200 -
TOTAL 1 100 3,51,200 100 3,51,200 3,51,200 -

The Board of Directors of the Company at its meeting held on December 09, 2024 has approved the Basis of Allocation of Equity Shares as approved by the Designated
Stock Exchange viz. BSE and has authorized the corporate action for offer of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or
notices will be forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before December 10,
2024. Further, the instructions to Self-Certified Syndicate Banks for unblocking the amount will process on or Before December 10, 2024. In case the same is not received
within two working days, investors may contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary
accounts subject to validation of the account details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the BSE
SME within three working days from the date of the closure of the offer.

Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated December 06, 2024 (“Prospectus”)
filed with Registrar of Companies, Mumbai.

INVESTORS PLEASE NOTE

The details of the allotment made would also be hosted on the website of the Registrar to the offer, Skyline Financial Services Private Limited at www.skylinerta.com, All
future correspondence in this regard may kindly be addressed to the Registrar to the Offer quoting full name of the First/ Sole applicants, serial number of the Bid cum
Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

SKYLINE FINANCIAL SERVICES PRIVATE LIMITED

SEBI Registration No.: INROQ0003241
Address: D-153A, 1st Floor, Okhla Industrial Area, Phase-I, New Delhi, Delhi-110020, India
Telephone Number: 0112681 2683, FaxNo.: 011-26812682
Email Id: ipo@skylinerta.com
Investor Grievance E-mail ID: grievances@skylinerta.com
Website: www.skylinerta.com
Contact Person: AnujRana
CIN: U74899DL1995PTC071324

For NISUS FINANCE SERVICES CO LIMITED

On behalf of the Board of Directors
Sd/-
Amit Anil Goenka

Date: December 10, 2024 Chairman and Managing Director
Place: Mumbai DIN: 02778565

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF NISUS FINANCE SERVICES CO LIMITED.

Nisus Finance Services Co Limited is proposing, subject to market conditions, public offer of its equity shares and had filed the Prospectus with the Registrar of
Companies, Mumbai. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at www.beelinemb.com,
website of the BSE at www.bseindia.com and website of Offeror Company at compliance@nisusfin.com; Investors should note that investment in Equity Shares involves
a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 28 of the Prospectus,
which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in
United States and may not be Offered or sold within the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the
Securities Act), except pursuant to an exemption from, orin atransaction not subject to the registration requirements of the Securities Act of 1933.

garima advt.

CHANGE OF NAME OF COMPANY

MNotice is hereby given that Credit Suisse Finance {Indial Private
Limited [Company) incorporated undar the provisions of Companias
Act, 1956, registered with Reserve Bank of India as a8 non-deposit
taking systemically important non-banking financial company and
currently categorised as a Middle Layer non-banking financial
company, having its registerad address at 9" Floor, Cesjay Housa Plot F,
Shivsagar Estate Dr. Annie Bezant Road Worli, Mumbai 400018, India
has changed its name to "UBS Finance India Private Limited”,
following receipt of: (a) requisite approvals including from the Reserve
Bank of India, Cantral Government and board of directors and membars
of the Company; and (b} certificate of incorporation {pursuant to
change of name) issued by the relevant Registrar of Companies,
This notice is being issuad in compliance with the conditions
prescribed by the Reserve Bank of India in its no objection letter for
the name change of the Company.
The change of name of the Company as aforesaid does not alter the
legal status or constitution of the Company nar does |t affect any
right or obligations of the Company.

For UBS Finance India

INSTITUTE OF ROAD TRANSPORT
Regd. Office; 100 Feet Road, Taramani,

Chennai - 600 113, Tamil Nadu, India.
Request for Proposal (EFP) for Supply, Operation and
Maintenance of 500 (Nos.) of 12 metre Low Floor AC & Non AC,
Electric Buses and Charging Solution along with
Depot Improvement works for Chennai,
Coimbatore and Madurai in Tamil Madu

IRT Tender No. 16/E-bus-2/CP/IRT/2024

KFW reference No; BMZ209919234/KFWS511782

Institute of Road Transport (IRT), inténds to purchase 500 Mos. of 12 metra
Low Floor AC & Mon AC, Electric Buses and Charging Solution along with Depot
Impravement works lor Chennad, Coimbalone and Madurai in Tamil Nadu, Bads are
nyited fram ellgible Biddars who are interesied i paflcipation and possessing
relevant capabilities. The RFP Document can be downloaded from
hitps:iftntendars.gowv.in from 111212024, The bids shall be submitled onlire only
with supporting documentary evidences as provided in the BFP by 05/02/2025 at
hitps:ifintenders.gov.in by 3:00 PM. Pre-bid meeting shall be held online and
physically on 07/01/2025 af 3:00 PM. The Depot inspaction shall ba permitied

: =L Bafore the date of pre-bid moestag.  Tha inberestad bidders ane reguested 1o sond
Private Limited

aquenas If any to Irttaramanig@gmall.com and | or  Itcpai@gmail.com  befors
Place: Mumbai, Maharashtra 10/01/2025 by 3:00 PM.
Date: 11.12.2024 Sd- DIPR/5399/ Tender/2024 DIRECTOR

)
BSE"

BSE Limited

25th Flgar, P . Towers, Galal Street, Mumbal — 400 04
Tal. Mo 22721233 /34 Fax Mo2X721003 « wweebseindzs.coom
CIN Mo.: LeT1FH200EPLCASS1RE

NOTICE

BAID FINSERV LIMITED

Regd. Office: “Baid House” lind Floor, 1, Tara Nagar, Ajmer Road, Jaipur-06 © Ph.: 9214018855
E.: baidfinance@baidgroup.in ® W.: www.baidfinserv.com © CIN: L65910RJ1991PLC006391

C

NOTICE (For the attention of equity shareholders of the Company)
Sub: Transfer of equity shares of the company to

[ETESIET |26 KEHEn e | Aeiesnem Al (1477 for the surrender of its trading membership of the Exchangs:

Motica is hereby given that the following Trading Member of B5E Limited has requested

Notice is hereby given that pursuant to the provisions of Section 124 (5)

Refund) Rules, 2016 (Rules) and amendments made thereto from time to

. . ; : Sr.No, | Name of the Trading Memb | 581 Regn. No. | Closure of
and (6) of the Companies Act, 2013 ("the Act") read with Investor | ° | e el The Tading Hemaer | SR h::::m_b_,_ |
Education and Protection Fund Authority (Accounting, Audit, Transfer and | " |A55E': r T——— | TR | ?a-n_.-'ﬁ-q.-":lm:i |

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES
NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND
EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR
REGULATIONS"). INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE
WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY,

OUTSIDE INDIA.
PUBLIC ANNOUNCEMENT

by
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{Pleaze scan the QR Code
io view the DRHP)

INDOGULF CROPSCIENCES LIMITED

Qur Company was onginally incorparated as “Ja Shree Rasayan Udyog Limited”, a public limited company, under the provisions of the Companies Act, 1958, pursuant o a
ceftificate of incorporation dated January 22, 1993, issued by the Additional Registrar of Companias, Dalhi and Haryana, and was granted a carificate of commencemant of
busineas dated February 16, 1993 by the Regisirar of Companies, Delhi and Haryana. Thereafter, the name of our Company was changed to Indoqulf Cropsciences Limifed”
pursuant to a Board resolution dated March 19, 2015, and a special resolubon passed by our Shateholders al the extracrdinary genaral meating dated Apel 2, 2015, A fresh
certificate of incorparation datad Apal 28, 2015 was issuad by the Registrar of Companies, Delhi and Haryana. For further datailz of change in nama and the address of the
Registered Office of our Company, see "History and Cerlain Corporate Matlers ™ on page 260 of the drafi red hemng prospecius dated September 25, 2024 (the "DRHP), filed
with the securities and exchange board of India (*SEBI") on September 25, 2024,
Corporate Identity Number: U748500L 1903FPLCO51854
Registered and Corporate Office: 501, Gopal Helghts Plot Mo — D-9, Netaj Subhash Placs, New Delhi - 110034, Delhi, India,

Telephone: +871 11 4004 0417, Contact Person: Sakshi Jain, Company Secralary and Compliance Officer; E-mail: esfgroupindogulf.com; Website: www.groupendogulf.com

OUR PROMOTERS: OM PRAKASH AGGARWAL, SANJAY AGGARWAL, ANSHU AGGARWAL AND ARNAV AGGARWAL

CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED SEPTEMBER 25, 2024.

This 15 with reference to the DRHP filed by our Company with SEB! and Stock Exchanges and the comgendum fo the DRHP issued by our Company dated October 28, 2024

["Previous Corrigendum™).

With reference tothe DRHP, Bidders should note the followsng events which have occurred subsequenito the filfing of the DRHP,

+ Pankaj Vats, an Indepandent Director of our Company has resigned as a director of our Company with effect from Decamber 2, 2024, owing to the ambiguity of him beirg a
director of PP Cargo Cariers Containes Services Privata Limiled  whose name was compulsonily struck off from the register of companias and was compulsorily dissolved by
the Ministry of Comporate Affairs, Registrar of Companies, Deliv and Haryana. As a matter of good corpocale govemance and toensare that our Company inadvertantty does not

time, the dividend which remained unclaimed for seven consecutive years
ormore will be transferred to the IEPF along with corresponding shares.
Accordingly, the interim dividend declared during the Financial Year 2017-
18, which remained unclaimed for a period of seven consecutive years
along with corresponding shares will become due to be transferred to IEPF
on March 15, 2025. Therefore, individual communications have been sent
by the Company at the latest available addresses of the concerned
shareholders, requesting them to claim dividend amount which remained
unpaid/ unclaimed for a period of seven consecutive years on or before
February 26, 2025.
The details of such shareholders including their folio number or DP and
Client ID and number of shares due for transfer are also available
on the Investors section of the Company's website at
https://www.baidfinserv.com/iepf-details/. The concerned shareholders
are advised to make their claim for the unclaimed dividends in respect of
the shares held by them by writing to the Company at cs@baidgroup.in or
to the Company's Registrars & Share Transfer Agent, MCS Share Transfer
Agent Limited, F-65 1st Floor Okhla Industrial Area, Phase-I
New Delhi-110020, India, Phone No.: +91-11-41406149, Email:
admin@mcsregistrars.com. In case shareholders wish to claim the
shares/dividend after its transfer to IEPF, a separate application has to be
made to the IEPF Authority, in form IEPF-5, as prescribed under IEPF Rules
and the same is available along with all details at the IEPF website:
www.iepf.gov.in.
In case the company does not receive any communication from concerned
shareholders by February 26, 2025, the company shall, with a view to
complying with the requirements set out in the IEPF Rules dematerialize
and transfer the shares to the IEPF Authority by way of corporate action by
the due date as per procedure stipulated in the IEPF Rules.
For Baid Finserv Limited
Sd/-
Surbhi Rawat
Company Secretary & Compliance Officer
Membership No:-A49694

Place : Jaipur
Date : 10.12.2024

Fhe constituents of the abovementioned Trading Member are hereby advised o lodge
complaints, if ary, within ane month of the date of this natification for the purgase of
processing the surrender application subrmitied 1o B5E, However, constiluents ans
reequested o note that complaints, iF amg which are mot filed within the aforesaid
timeframe, miay be Tiled against the abovementioned Trading Member within the
stipulated timeframe prescribed by SEBI from time to time. The complaints Filed
against the above-mentioned Trading Member will be dealt in accordance with the
Rules, Byelaws, Regulations and natices of the Exchange and circulars issued by SEB
from time to time,

The constituents can file complaints against the abovementioned Trading Member at
the nearsst Regional investor Sepdes Cantre of BSE inthe prescribed complaint form o
cubmit thelr complaints plong with pecessary documents on emall id -
dis@bseindia. com

Far further details relating to the complaint form, filing of eComplaint, etc. please visit
hittps:/ fwwwe bseindia. com/static/investors/cac_tm.aspx

Far BSE Limited

Self
General Manager
hembership Dperations &
hMembership Compliance

Place : Mumbal
Date :December 11, 2024

"IMPORTANT"

Whilst care I1s taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or

violate any applicable w in relation to the Issue and in tha interest of the existing and fulure shaseholdars of our Company, our Board at ils meetng dated December 2, 2024,
accepted and took on record Panka) Vats' resignation with immediate effect,
« Dur Company has appointed Snehal Kashyap as an additional director (Independent) on the Board of the Company with effect from December 2. 2024,
St out below is cerain relevant information pertaining to Snehal Kashyap, Independent Director, of cur Company.
8 No.| Name, designation, currant term, period of directorship, address, educational gualification,
_ | eccupation, date of birth and DIN _
1 anehal Kashyap H

Age Other Directorship

Imdian companes:

Designafion: Additional Director (Independent)® * Blug Coast Holels Limited
Date of birth, June 15, 1990 + ddmitzd Media Private Limited
Address: A-25312, Hasi Nagar Clock Tower, Mew Dethi 110 064, Delhi, India Foreigh companies

Oectpation; Practising Comparny Sacratany MIL
Current term: For a peniod of 5 years with affect from Decamber 2, 2024
Pamod of directorshio: Director since Dacember 2, 2024
_ DiN: DaTE1774
* To be regquianzed by the Sharsholders at the ensuing annual general meeting of the Company
Brief profile of Snehal Kashyap
Snehal Kashyap, aged 34 vears, |s a Additional Derector (Independant) of our Company, Sha hotds a cadificata of practice as a company secratary from the Instiute of Companiss
Sacrefaries of Indka since Saplermbar 7, 2017_5ha is a fellow membar of the Institute of Company Sacratarias of India with effect from July 17, 2023,
Details of Litigation involving Snehal Kashyap
(i} Litigation against Snohal Kashyap
(3} Material civil litigation
MIL
(B) Criminal litigation
HIL
(e} Actions faken by Reguiatory and Sfatutory Autharities
HIL
(i} Litigation by Snehal Kashyap
(a) Material civil litigation
HiL

entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever,

o Nippon iralia Mutual Fund

Wealth sets you free

MUTUAL
" okl

Nippon Life India Asset Management Limited
(CIN-L65910MH1995PLC220793)

Registered OFffice: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao Kadam Marg,
Lower Parel (W), Mumbai - 400 013. Tel No. +91 022 6808 7000
Fax No. +91 022 6808 7097  mf.nipponindiaim.com Record Date
December 13, 2024

NOTICE NO. 66

Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF”) has approved the following
Distribution on the face value of Rs. 10/- per unit under Income Distribution cum capital withdrawal (IDCW)
option of the undernoted scheme of NIMF, with December 13, 2024 as the record date:

Amount of Distribution | NAV as on December
| Name of the Scheme(s) | (X per unit)* 09, 2024 (X per unit) I
Nippon qula Balanced Advantage Fund - 34.0752
IDCW Option 0.2000
| Nippon India Balanced Advantage Fund - ' 46,7233
Direct Plan - IDCW Option ’

*Income distribution will be done, net of tax deducted at source, as applicable.
#or the immediately following Business Day if that day is a non-business day

Pursuant to payment of dividend/IDCW, the NAV of the Scheme will fall to the extent

of payout, and statutory levy, if any. The IDCW payout will be to the extent of above mentioned
Distribution amount per unit or to the extent of available distributable surplus, as on the Record Date
mentioned above, whichever is lower.

For units in demat Form : IDCW will be paid to those Unitholders/Beneficial Owners whose names appear
in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of the
Scheme as on record date.

All unit holders under the IDCW Plan/Option of the above mentioned scheme, whose names appear on the
register of unit holders on the aforesaid record date, will be entitled to receive the IDCW.

For Nippon Life India Asset Management Limited

(Asset Management Company for Nippon India Mutual Fund)
Sd/-

Authorised Signatory

Good gets Hellere

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Mumbai
December 10, 2024

financialexp.epaptin

{b) Criminallitigation
HiL
(i} Taxproceedings
Nature of the case
Litigation involving Snehal Kashyap
DirectTax [ il [ il
| Indirect Tax ' Ml ' il
+ Certain crimingl Itigations pending against our Company have been inadverently missed for incusion in the DRHP and one additional criminal litigation has come 1o our
knowledge, post the filing of the DRHP. St out below ars the details in relation 1o such liigations
1. QurCompany has received a show cause nofice dated December 21, 2023, from the Agricutture Officer, Palintana (" Agriculiural Officer™), alleging misbranding of one-of our
products, i.e. CORSA-B08, and violations under the Insecficides Act, 1968 (*SCN"™). Our Company had submitted a responsa dated January 27 2023 o the SCA.
Subsaquantly, the Agricultural Officer initiated a criminal case bearing refarence number 10317 2023 bedora the Taluka Courl, Palitana, Gugarat, against our Company, A
process has bean issued o the ralevant deater in this mattar. The next date of heanng in this matteris January 28, 2025
2. A crimimal proceeding bearing referance number 1747 2083, was initialed by Insecticide Inspector and Distrct Quality Cantrol Inspector, Dhute, Maharashira, against our
Company which alleged misbranding of active ingredients in certain batches of one of our products Le, Domenator (Emamectin Benzoate 5% SG). The matter is currently
pending at arguments slage. The nextdate of hearing in thes matter is December 20, 2024
4. [k has been brought o .our altention that & criminal case has been initiated by Dharmaraj Pandu Mahale against our Comgpany, under the Insectcides Act, 1958 before the
adhingkaj, Civil and Crirvinal Courd. Qur Company has nof received amy stmmaons in relation tothis matter. The next date of earing inthis matleris December 12, 2024,
The information in this Comigendum suppiements the information in the DRHP and the above are fo be read in conjunction with the DRHP and Pravious Corrigendum and
accordingly, relevant referencas in tha DRHP and Previous Comigandum stand updated pursuant to the disclosures in this Cormigendum. This Corrigendum does nof reflact the
changes that have occurred betwean the date of filing of the DRHP with SEBI and the Stock Exchanges and the date hereof, and accordingly, does not inciude all tha changes and/
or updates that will be included in the Red Harring Prospectus and the Prospectus. The DRHP will be suitably updated, pursuant to the afarementioned changes, in the Rad Herring
Prospecius and the Prospectus. as and when filed with RoC. the SEBland the Stock Exchanges
Al capitalised lerms used in thes Comgendurn shall, unkess the context athenwise requires, have the meaning ascnibed to them in the DRHP
This Comgendum shall be made available to the public for comments, if any, for a period of 7 days, from the date of this Comgendum. Our Company hereby mvites the public fogive
their comments on the Comigendem dated December 11, 2024 with respect fo disclosures made in . The members of public are requested 1o send a copy of their commenis to
SEEBI fo the Company Secrelany and Compliance Cfficer of our Company and! or the BELMsz at their respective addresses mentioned herein befow. Al comments must be received
by SEB| and! or cur Company-and! or the BRLMs and! or the Comipany Secretany and Compliance Officer of our Cormpany at their respeciive addresses mentioned henein below in
redation ko the Offeron or before 5:00 p.m. on December 18, 2024, i.e. the Tth day from the aforesaid date of the Cormgendurm,

Number of cases Amoaunt (in T million)

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
SYSTEMATIE ©Ho0u| @
Investments Re-defined _

Bigshare Services Private Limited
Offica No. 36-2, Bth fioor, Pinnacke Business Park, Nexl o Ahura Centre
Mahakali Caves Foad, Andhen East Mumbai = 400053, India
Telephone: 022-62638200; E-mail; ipoi@bigsharsonling.com
Investor grievance E-mall: investor@bigshareonline com
Website: wew bigsharaoniing com
Contact person: Vinayak Morbale
SEBI registration number: INFOID001335

Systematix Corporate Services Limited
The Capital, A-wing, No. 6036086, Gth Floor, Plat Mo, C-T0
= Block, Bandra Kurla Complex, Bandra (East), Mumbai = 400 051, India
Telephome: +571 Z2 6704 3000, E-mail: mb.ipoi@syvetematixgroun.in
Investor grievance E-mail: investoriDeystematxgroup.in
Website: wew systematixgroup.in
Contact person: Jinal Sanghvi/ Kuldeep Singh
SEBI registration number: INMOODDD4224

All capitalized terms ussd herein and nol specifically defined shall have the same meaning as astnbed 1o them in the DRHP
For INDOGULF CROPSCIENCES LIMITED
Un behalf of ihe Board of Directors
Sdi-
Date | December 11, 2024 Sakshi Jain
Place : New Delhi Company Secretary and Compliance Officer

INDOGULF CROPSCIENCES LIMITED is proposing, subject 1o applicable statutory and reguiatory requiremants, recaipt of requisite approvals, market conditions and other
considerations, 1o undertake an initial publc offer of its Equily Shares and has filed the DRHP dated September 25, 2024 with SEBl and the Siock Exchanges on September 25,
2024, The DRHP shall be availabla on the website of SEBI at www.sebi.gov i, on the wakbsites of the Stock Exchanges i g., BSE al www beaindia. com, NSE atwww nseindia.com,
tha website of the BRLM, .. Systematix Conporate Serdces Limited at www syslematixgroun.in and the websila of the Comipany at waw.groupindogulf com. Potential invesiors
should note that investmant in equity ehares invalves a high degres of sk and for details refating to such risk, see the section titled *Risk Factors™ on page 30 of the DRHP. Potantial
invistors showsd notrely on the DRHP filed with SEBI for making any investmeni dedizion

The Equily Shares offered in the Offer have nol baen and will not be registered under the U.S. Securities Act or any stale securties laws in the United States, and unless so
registered. may not be offered or sold within the United States, except pursuant to an exempbion from, o in 3 ransaction nof subject to, the registration requiremenis of the LS
Securfies Act and in accordance with any applicable LS. siate securities laws. Accordingly, the Equity Shares ara being offered and sold only outside the United States in 'ofizhore
iransactions’as defined in, and in reliance on Regulation S under the U5, Securtes Actand the applicable laws of the jurisdichons where such offers and sales are made.
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Canara Bank

(A Govt. of India Undertaking)

Canara Bank

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES
NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND
EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR
REGULATIONS"). INITIAL PUBLIC QFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE
WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY,

OUTSIDE INDIA.
PUBLIC ANNOUNCEMENT

S N
Fram—e (1) vftrgfir B (wed) FresmEel 2002 & sfeta e o
e smrgvmEd W sl sl s il s grfes da uiegy e wady affe oo & oeg giewm §s, = s sflerd 99 & T o
sty e (sereder) P 2002 % P e afiv o % wre ofde gy 13(12) & e v wifter =7 s ety gy il woferd o Prefafton Rt o iy
=it e fr e, Rt =i =irfesy o Tl s ot oo =ifes &6t mifta =1 fafer 94 60 fE & o= gm0 &1 91 T e |
BT,/ e/ el e R w1 A R 4 Sl B E g g sl ¢ TR/ deral tun A o i B o @ s
FreTETETER A o =Te ot i o e, S g e 13 (), S P o P e el e @ o ufte ® anle e wee Sy SIS &
&Tmmﬁﬂfﬁf Eﬁﬁﬁmﬂ-l . , . . . o B . - [Plaase scan tha QR ':-'.Dle
FETTERAS e/ qedrdset 6 @ T 9 ST &1 e w0 O e # wndt 8 5 2 P wmier o wre ee—2e s o oy arafRy O ey o to-view the DRHP)
o B 4, & v are e awr wiE el e
en [y anfer & wftvgfoaeer va gafai gzn afngf Be sads afas 200z O 9 1208) & g aar gad afoela gang ay sl o sie st ea
e g e s & S e INDOGULF CROPSCIENCES LIMITED
. a [/ 'ﬂﬁhﬁ BT TH T why o7 e A g A Al | (o 1a /2 Our Company was onginally incorporated as “Jai Shree Razayan Udyog Limited”, & pubic fmited company, under the provisions of the Companies Act, 1956, pursuant fo a
hid g qan waAT e Hﬂﬂ'ﬂﬁﬂ 7 =ity T cartificata of incorporation dated January 22, 1983, issued by the Addiional Registrar of Companies; Dalhi and Haryana, and was granted a cerificate of commencansend of
1 | e — fafae o Ee R T T o= T T B T 9 AR 112 7 .00, %.9.30,377- fetiw 10, business dated February 16, 1993 by the Registrar of Companies. Delhi and Haryana, Thereafter, the nams of our Company was changed 1o Tndogulf Cropscisnces Limited”
A TSl W W (U | T (e Eiﬂif?ﬂiﬁ-rﬂffﬁ 11.08.2018) ife ¥, 61 T w01 T ;:ﬁigﬂ mm’ ¥ affa =, pursuant in & Board reg.-:m"lﬂiun da’ren:! March 3'9. ED'I‘F_.-. and & special re_s-:!u*.inr- passed by cur Shareholders at ihe Ext:mﬂinary_gmml rre&ejing dated .ﬂ-.pril 2, 2015, A fresh
ih*ﬁﬁlgrr’l 7 T TE B o | e, fe 1 21 /0 e o R wee e S i 0 am % dnre wd e cartificate of incorporation datad April 28, 2015 was issued by the Registrar of Companies; Delhi and Hanvana: For further details of change in nameé and the address of the
(el 3. R sty Eag T Eﬁlmm & vy T O AEa & e el e — o Reqgistered Office of our Company, see “Mistory and Certain Corparate Matters™ on page 260 of the draft red harring prospectus dated Seplember 25, 2024 (the "DRHP7, filed
; : X & . g o _ with the securities and exchange boand of India (“SEBI) on September25, 2024,
S5 W W S i B 0 b i Corporate identity Number: UT4E090L1803PLC051854
o 3 i o ! . i Registered and Corporate Office: 501, Gopal Heights Plot No = D-9, Nelaji Subhash Place, New Delhi = 110034, Delhi, India.
SR ok Telephone: +51 11 4004 0417; Contact Person; Sakshi Jain, Company Secrelary and Compliance Officer; E-mail: cs@@groupindogull com; Website: www groupindogulf. com
2 | mEn—dEaE femmaedt ey SifE w A, rra—g—@i—1n, e wimee Ymes| 16-05-2024 | % 17,47,7300- i 18, OUR PROMOTERS: OM PRAKASH AGGARWAL, SANJAY AGGARWAL, ANSHU AGGARWAL AND ARNAV AGGARWAL
1 o e T = oA T | T i i, sRa-124001 % AW fawe g9 696 168) (0.12-2024 | 052024 ¥ aff =,
(e ¥ wwwai), 2. St Beer et | T § o i w 0= 6 e e & A e e g wry # e @ 1 CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED SEPTEMBER 25, 2024:
i el s R SIS e T A T, S L e, o NOTICE TO INVESTORS (THE “CORRIGENDUM")
e This is with referénce to the DRHP fifed by our Company with 3EBI and Stock Exchanges and the corrigenduem o the DRHP issuad by our Company dated October 28, 2024
festi « 09-12-2024, =9 : YOS i sfired, g O (“Previcus Corrigendum™)
With referénce fo the DRHP, Bidders should note the foliowing events which have oceurred subsaquent to the filing of the DRHP:
P— = Pankal Vats, an independant Director of our Company has resigned a5 3 direcior of aur Comgany with effect from December 2, 2024, owing 1o the ambgeity of him baing a
(% } H ng
b e s T ;q]-;ra-,—,ﬁ qrﬁ 4/54, F AL ﬁﬂ- 'ﬁf‘ﬁl‘ direcior of PP Cargo Camers Container Services Private Limited  whose name was compulsoniy struck off from ihe register of companies and was compulsorily dssolved by
CE” t'ra" Baﬂk ﬂf Ind,a ﬁ'ﬂﬁl the Ministry of Corporate Affairs. Registrar of Companies, Dethi and Haryana, As a matter of good corporate governance and to ensure thal our Company inadveriently does not
Al T, HIET, ﬂi F1-110005 {mm 2002 W TEA)
| e S i N LCENTRAL® TO YOU SINCE 1811 wioiate any applicable law in refation ta the Issue and in the interest of the existing and future shareholders of our Company, aur Board at ils meating dated December 2. 2024,
- =r'- = - IV - A [ T 8(6) T 21 ) 95T UTHAT 2F 3 accepted and took on record Pankaj Vats resignation with immediate effact
G T T8 FIGH, 2002 & AW 8(6 9(1 ; Ta B + Dur Company has appointed Snehal Kashyap as an addiional director {Independent) on the Board ofthe Company with effect from December 2, 2024,
Tq L2100
m m 1002 i; T i_m S T Selout helow s cerlain relevant information pertasning Lo Snehal Kashyap, Independent Direclor, of our Comgany
: S, No.| Hama desi il't|¢n current term, Ermd::-fdurecbnrshlp address, educational gualification, A Other Directorship
TAEAN AMEEEG B A9 G99 w9 § SHE(F) 06 Awea) ® g & A @ F oalim dEe ® oW auasmaiia e ahiE e gn P ge
: ' &S I (e o )@ ? o T 2, () e || ;:::EI!I;::E:ZS Rt Al ' 34 Ingian companies
. N, HES”
:;' ;L'“i“ (=) “ﬁ ﬂ’? : i mf YW ST ) nﬁ'uh i? 3“#}' R “"“E"‘ ““,*ﬂﬁ w® '; e, “ﬂ}i f t;“h vawnygEat Designation: Additionsl Director (inependent’ + Bius Coast Hotels Limiled
T 9 | Hed 791 AT ST iqllil el HEH | Dale of birf: June 15, 1990 « Admitad Media Prevate Limited
: T LR = N S-S [RaHd %, o o Addrass: A-253/2, Hari Nagar Clock Tower. New Delhi 110 064, Delhi, India Forgipn companies
.| sTrEm =1 Gﬁlﬁl E‘lﬁ e | e e AR ST a7 T KLl vecupation: Praciising Company Secredary MIL
q Q1 SRR A =T o = m‘ﬁ:ﬁ |®. mq;] ﬁ%w m Current lerm: For a period of 3 years with effect from December 2, 2024
S : : : Panod of direciorship: Director since December 2, 2024
i FaTT ff gefte ot wdex g, st | Wiic 7. $—649 (QRMT FaR 13), WA FaR 30/21 H ¥, | & 30,23,089/- 11.052017 | ¥ 387 i
a$ faeelt aqdd ofesT gae o st | Ao WA, SR BicH, HAGETE, HAOF 250 99 o 29.10.2016 oM [T LN D97E1 774
ST, o, ST 2 ’1:&‘ | Fr + ITD 9T d " To be requianized by the Shareholders af the ensuing annual genmaral meeling of lhe Comparty.
9999917105 sit wfésT ae sive &t ik qEe & @ o ITor T0.30 == Brief profile of Snehal Kashyap
= = : Fres — e FHT Snehal Kashyap, agad 3 years, is a Additional Direclor {Independent) of our Company. She hodds a cerificate of practice as a company secretany from the Instifute of Comparnies
2 a_gﬁ'“i'a" T sft thaure Rz @ | 70 Ao et o1/ < st @ e, cS| ¥ 3356461/~ | 06.07.2022 AL Secretanss of India since Sepiember 7, 2017 She i a fallow member of fhe Institute of Company Secretaries of India with effect from July 17, 2023.
= oHes sftardt Frardfia AT | Ol A U o B & A TR Seegie— || =41/ 10, 29.10.2019 Oifd®) | 7430 W Details of Litigation involving Snehal Kashya
SIS . wife FaR f—10 3R 11 BT T, AT 104 | P+ D I@ ] : S
8447633471 o5 ¥ Pffg : ~ . Tor T 0.50 wrg fif Litigationagainst Snehal Kashyap
bkl el A () Mateialcvi gaton
Tl UIRE fQcell—110018
2 ) ML
RTorea wuar # Rerd, A9 & 842 @ e,
sftareft ot Fre aeoft 4 e i & e oe (b N‘:"IL*"‘”'*”""‘H"‘""”
: - fc] Actionstaken by Regulatory and Statutory Authorities
3| vodEe ot i st getor JROIE—750 /23, Tl FaX 23, UIH Tcl, WAXT weR 52,17,375/- 14.09.2022 | ¥ 31.00 = NIL
T, Hrezrarit drerdt 443 /2, JIAGEE TaIST, A5 floei— 110019, 30.09.2020 (oNFara) R
o€ Reed e o, PRI TRAT 83,34 T Aex, Tt st wehior e gy | A+ wH A T30 e (i) Litigation by Snehal Kashyap
8448296394 sft b drad ' =TT F0.30 = {al Material civil litigation
ML
4| oo it e Mﬁw‘aﬁv JRSIS—750, el 5 23, fa<lia T 18 3R, TUADEE | &, 24,99,273/ 03.09.2022 | ¥ 16.00 ATw (b} Criminallitigation
a;“ﬁ ’;?;TW“ off saare e | gawacTH, A fieoh— 110019 BRUS URAT 44853 @ | 28.02.2021 CUE LN e ryr— NIL
Reost . o . .
8448296394 %, G U Rl Wl S Sl (ks W+ D A 0% (i) Tax proceedings
| Nature of the case Number of cases Amount (in ¥ million)
5| e it v sftordt arefar 3TROTS—2690 /29, Tell = 20, W 3R fediw oo, | & 49,80,995- | 02092022 | ¥ 37.007MR | Litigation involving Snehal Kashyap , . "
urs, sfrearart drerdt qTAGIETE Tace, T8 faeeli—110019 HiUc &5 41.14 30.09.2020 (oM foram) ? 370 o | Direct Tax . i . il
sifest | anana @it Aex Ry oo, e sftardt ardor dredt uefy | W+ SEd A ' Indirect Tax Nd Nil
8448296394 St geftor drerdh ST T 0.50 == . Cerlgin cimingl I|I|gat:;|r5 pendmg against our -Eurnpan',' have been inadvertently missed for mclusion in the DRHP and one addtional crimingl fitigation has come to our
knowledge, post the fling of the DRHP. Seloutbalow are the datails in relation (o such liigatians,
§ | vodEe it wiE stegae e | JOU Td, BAEGRI & 997 (9 8 3IR) WuRy| & 18,66,225/- 06122023 | ¥ 35 20 T 1. Cur Company has received a show cause notice dated Decamber 21, 2023, from theAgriculture Officer, Palintana (*Agricultural Officer), allaging mistranding of ane of our
uT, sfrearart sftard forem HRHT—3ROTS—902, TTefl e 23, TIABIEG YFAS I 30.10.2022 Cupey) 7 25 o products, ie. CORSA-B08, and viclafions under the Insecticides Act, 1968 ["SCN"). Our Company had submitted a response dated January 27, 2023, to the SCN,
¢ faeddt ST, o, Eﬁ?ﬁ_*ﬁ, :l?gL feeelt — 110019 H ﬁ%ﬁ, iy ool g & B+ 3T TG ' Suhaa:;ﬁ-emlg,r. the Agncullural Cificar intiated a criminal cage beanng reference number 10577 2023 before Ihe Taluka Courl. Palitans, I.‘;'.ujar.iJ.i againsi our {_":nrnpan].'. a1
8448296394 SITaT U o1 Ager 80.00 Tof arer o T 0.20 = process has beenissuad fo the ralavant dealer in this matter. The next date of hearing Inthis matters January 28, 20323,
- 2. Acriminal proceeding bearing reference number 174! 2023, was initiated by Insecticide inspecior and District Quality Contrdd Inspecior, Dhute, Maharashéra, against our
.| I g & | sftorelt amae sedt @ | o wav aTROre—2600 /29, YA T, (BARBRT B [ ¥ 18,32,631/- 16042024 | T 17.50 7 Company which alleged misbranding of actve ingredients in certain batches of one of our products | 2, Dominator (Emamectin Benzoate 5% SG), The matter is curmsntly
a;ﬁﬁ’ ; ’;?:ﬁﬁ s FfEw el | Qo fe @7 f), TN FaR 20, WA R 415 F F, 30.06.2022 (o) 1757 pending atarguments stage. The naxt dale of hearing in this matter is December 20, 224
844829’:;'94 T BT FHeR U & A1, JIeidbae aRice, T + ITS IT7 7 0.20 7 3. It-has bean browght 1o our atiention that a ciminal case has been intiated by Dharmaraj Fandu Mahale against our Company, undear the Insacticides Act, 1968 before tha
faeell— 110019, ATUA 4167 T #Hiex, shadt saer o ! Gadhinglaj, Civitand Criminal Court, Cur Company has not received any semmaons inretation fo fhis matier. The next date of hearing inthis matter is Decamber 12, 2024
aedt 3ie &t FfEee sedt & oo ue The mformation in this Comgendum supplements the information in the DRHP and the above are to be read in conjunclion with the DRHP and Previous Corrigandum and
g | g
. T iy, ni redErancas | RHP and Previous Comigendum stand updated pursuant tothe discosures i this Comgendum. This Commigendum does not reflect tha
ST sitordt IR e R ARG T, o) —750, Tl | & 38,22,086.70/- | 01.04.2021 : ACOONGN fEiivart resamances In fie DRAEF:2
" “urd ﬁ;ﬁmwﬁsﬁ'm &ﬁ%?:grzsz deR 23, GHY[ &N 4::;2Ld|?|¢4q>|j;\:jﬁgw 3 = 12.02.2020 i () \hiradidin changes that have ooccurmed between the date of filing ofthe DRHP with SEBI and the Slock Exchanges and the date hereof, and accardingly, does nof include alf the changes ang!
CE ﬁﬁ“ . o <ol 'qﬁ J T B Tl ';Frgﬂv_d@ gRar— 83 34’ i | @+ 3D g% 1 3.50 #7=r or updates that will beinciuded in the Red Harming Praspectus and the Prospecius. The DRHP will be suitably updated, pursuant 1o the aforementioned changes. in the Red Herming
’ i Prospecius and the Prospectus, as and when filed with RoC, the SEBI and the Siock Exchanges.
8448296394 #iex a1 900 @ e st Rreft Yoft & @ Uy s T0.30 wTE :
> All capitalised tarms wsed in this Comigendum shall, unless the context othenvise requires, have the mesning ascribed 1o thamin the DRHP,
o TESTE sft freprer sft gafte wofer | vt o) 104 /2 /2 F 9 A0t FeR se—d1 W i | # 17,00,661.08/- | 04032023 | ¥ 4580 Ay This Corrigendum shall be made available to the public for comments, if any, fora period of 7 days, fram the date of this Comigendum, Ouwr Company hereby imates the public lo give
#E. g TATT BARGR & a7 gl a1, Iegd, <dife T 1, S 20.04.2022 (N frap) 7 158 their comments an the Carrigandum dated Decembar 11, 2024 with respect to disclosures made in it. The mambees of public ane requestad 1o send a copy of thair commenls to
ai$ Reddt FST. o TR, S el @ ©9 ¥ W SN drel UTH—UTerd P + ITD TG : SEBI, to the Company Secretary and Compliance Officer of our Company and! or the BRLMs at their respective addresses menbicned herein below, All commenis must be received
PAIRGREEY FIA & a5 Rerd & TPt &Ewe 50 9 T 2, saTST 7 0.20 wrE by SEBI and! or our Company and/ or the BRLMs and! or the Company Secretary and Compliance Officer of our Company at their respective addresses menfioned herein below in
i1 sft gpefte werfer gor sft weis fie & oy ue B ralahnn 10 the Offiar on nrl::ﬂ‘urefu 00 p.m. on Decamber 18, 2024, Lo, the ?Ihu:lay'rammu aforesald date of the Cormigendumn,
. : BOOK H.UHI'IHE LEAD MANAGER [ REGISTRAR TO THE OFFER
10,  smrewTer st Fevedt UoT Geewrsder | §PTST of. 318 QR BT @l W 10, 11, 12 b W | * 39,59,335.64/- | 10.02.2023 | F IBSWME ”
o Reddt TFRAAT ' - i ' : 29.03.2 "1
e o, ﬁjlwm?jwﬂﬁ :1;32,3 @j?‘cr :LH'Z:; og ﬁmﬁ?jj @ iojag;m oA 10,38 7= SYSTE MA’TII. | @
’ "
9711167140 et 110092 T ¥ 0.20 =17 Investimants Re-dafined _ : )
Systematix Corporate Services Limited Bigshare Services Private Limited
11, e aft sreredt oIl GeeyTsoror IS o. 317 R BRI B F. 10, 11, 12 & AT | & 39,59,335.64/- | 10022023 | T 17.00 Ar The Capital, A-wing, No, 603606, 6th Floor, Plot No. C-70 (fice No. 56-2, Gth fioor, Pnnacle Business Park, Mext to Ahura Centre
% Reeht TFRAET I T W HURT ATR—22 WERT A, 473 F W QT 29.03.2019 (57VFr) G Block, Bandra Kurla Complex, Bandra (East), Mumbal- 400 051, India Mahakali Caves Road, Andhen East, Mumbai - 400083, India
ST, o ST PR TRYGY, MG Hedel  GuegR | W+ e A 7170 7w Telephone: +81 22 6704 8000; E-mail: m.ipo@systematigroup.in Telephone: (22526 1200. E-mail; pof@bigsharsonline com
9711167140 e 110092 ST F20% M Investor grievance E-mail: investonfsystemalisgroup.in Investor grievance E-mail: investor@bigshareoniing, com
Website: www.systematixgroup.in Website: www bigshareonline.com
12| weuy E I i) DT AT 30T SO Fole 4. -3 (Sai¥eRi & fa=r == . = 12. 00 EE Contact person: Jinal Sanghvi | Kuldeep Singh Contact person: Vinayak Morbale
| ot et T sfioret sroftaT it Q;ﬁ_d T wue a(W TR ,IZH Eﬁm FOZC;?Z’S:IE/ oza%%zi? T _ SEBI registration number: INM000004224 _ SEBI registration number: INRO00001385
. 3. MfSTATETE, Jdi— 201005, A Trdber @are A sfadt H + IHS IIT : All capitalized tarms wsed henein and not specificaily defined shall have the same meaning as ascribed o them in the DRHP
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